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(ii) A copy of Notification No. 
S.O. 3092 dated the 22nd 
December, 1960. [Placed in 
Libraru, See No. LT-2624/ 
61]. 

AMENlIMENTS TO DIsPLACED PERSONS 

(CO:-'1PENSATION AND REHABILITA-

TION) RULES 

The Deputy Minister of RehabllUa-
tion (Shri p. S. Naskar): Sir, I beg 
10 re-lay On the Table: 

(i) to l"e-iay un the Table a copy 
of each of the following Noti-
fications making certain fur-
th,-'r amendments to the Dis-
plu('('d Person-;; (Compens!ltion 
and Rehabilitation) Rules, 
1955. und(,r sub-section (3) 
of Section 40 of the Displaced 
Persons (Compensation and 
Rehabilitation) Act, 1954:-

(U) G.S.R. 1199 dated the 8th 
October, 1960. 

(b) G.S.R. 1341 dated the 12th 
November, 1960. 

((') G.S.R. 1360 dated the· 19th 
November, 1960. 

(d) G.S.R. 1404 dated the 26th 
November, 1960. 

[Placed in LibrUiT1/. See 
No. LT-2480j60]. 

<ii) to lay on the Table a copy of 
each of the following Noti-
ftcations under Sub-section 
(3) of Section 40 of the Dis-
placed Persons (Compensa-
tion and Rehabilitation) Act, 
1854, making certain further 
amendments to the Displaced 
Persons (Compensation and 
Rehabilitation) Rules 1955:-, 

(a) G. S. R. 1588 dated the 31st 
December, 1960. 

(b) G. S. R. 53 dated the 14th 
January, 1980. 

(e) G, S. R. 101 dated the 2111 
January, 1981. [Placed in Li-
bra'll. See No. LT-2625/601; 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (RAILWAYS), 1960-61 

STATEMENT 

The Minister of Railways (Shrl 
Jagjivan Ram): I beg to present a 
Statement showing Supplemcn:ary 
DemandJ for Gl'ants in respect of the 
Budget (Railways) for 1960-61 

12.35 brs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

SINO-BURMESE BoRDER TREATY 

Shrimati Maida Ahmed (Jorhat): 
Sir, under Rule 197, I beg to call the 
attention of the Prime Minister to the 
following  ma:t.er of urgent public 
important'!' and I request that he may 
make a st.u tem{'n I thereon:-

The map attached to the Sino· Bur-
mes(' Border Treaty and Govern-
ment's reactions thereto. 

The Prime Minister and Minister of 
External .lUlairs (Shrl Jawabarlal 
Nehru): Sir, this question relates, I 
take it, to this map which is attached 
to the e~ent trt~aty E.'twe  Bunna 
and China. It affects a certain corner 
of India, the North-Eastern (,OTnC."l', 

which impinges 011 Bunna and wh ich 
a little further up touches China. 
Three cOWltrie,'; are involved in it. 
What kind of treaty two indl'pendcnt 
countries like Bunna and China may 
make between themselvl"ll about their 
boundary is their concern. But where 
that touches Our interests, naturally, 
it ~co e  Our concern a180. 

There hu been no a!'fument about 
our border there, in SO far as Burma 
is concerned. First of all our 
northern border has been d~ned  

as we have otten said., by natural 
boundaries which haVe bcton aecept-
ed by tradition, custom and 
practice. Our boundary run. alan, 
the hilb Himalayan watermed which 
natW'8l1y aeparatee the Tibetan pla-
teau from the lnctian sub-contlnent. 
In the Eutem eeetor, this tl'&dJtlonal 
boundary of India"., eonftnned In 
lUI. That ts what b known as the 
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Mc Mahon Line, When surveys wel'e 
conducted in the implcmen!ation of 
the McMahon line agl'cement it was 
established as early as J!)HI that the 
alignment met Ihe Burma-India boun-
daries at a point near Talu pa.;s: co-
ordinates I need not menl ion he-n', 

Successive Governments of India and 
Burm::t havl' ae'-l'ptl'd this loc'ation of 
the tri-junction and not as had been 
errol1l'ou~ly a,sumed to be five miles 
farther south near Diphu Pass, A-:. 
early as 1957, it was noticl'u by the 
Government of India that in certain 
communil'otions lind publL,hed state-
ments made' by Or on behalf of the 
Chim'se Government ['efpn'nces were 
made to suggest that the Chint'se Gov-
ernment eonsidl,red that thl' tri-june-
tion Illy not at the Talu pas.; but at 
the mphu pass. We drew the atten-
tion of the Burmese Government to 
the error and the Burmese Govern-
ment l'onfirml'd that the northern 
boundaril!s of India and Burma meet 
near the Talu pass a fl'W miles north 
of the Diphu pa.:s. 

A joint committee of Burm(l and 
China met in pursuance of the agree-
ment signed between the two coun-
tries and they conducted Borne sur-
veys, As a pre(~aution to ensure that 
this committee did not C'Ommit the 
earlier error and take any decision 
bilaterally in respect of the tri-junc-
tion with India, the Government of 
India in an informal note presented to 
the Burmese Government in August 
1960 rt'CalJed the previous correspon-
dence and specified the exac-t coordi-
nates of the tri-junction, 10 that no 
decision was taken which miJht have 
an adverse effect on the boundaries 
and territoriel of India. 

The Boundary Treaty was signed 
on the 1st of October, 1880 between 
Bunna and China. In this no definite 
coordinate. of the trl-junct1on had 
been mentioned.. Thus in the treaty 
itself there is no mention of all this. 

We were informed by the Prime Ml-
l'Iister of Bunna that the Chinese Gov-

ernment did not agree that the tri-
jUI:t'tion lay near Talu pass, but re-
al,flrmed that it should lie near the 
Dlphu pass. It appears that ultimately 
the represenlative~ of the Burmese 
and ChineSe Governments agreed not 
to describe the precise location of the 
tri-junction in th{, treaty and left the 
point vagu." 

. hl~ House will recall that Prcmier 
U  N u in his speech before the Burmese 
Parliameilt delivered On the 5th De-
cembl,r, J !I60 ~u ested that th" actual 
tri-~unction could not be determined 
unt~l the boundary question between 
India and China was settled and there_ 
fore, had be€'n purposely left unde-
ternuned. It was, however, explained 
by him that the Burmese and Chinese 
Governments had to indicate th{' tri-
junction in the maps attached to the 
Treaty and for tht• purpo.il' of the 
maps Diphu pass was taken as the 
m!'eting point between the western 
extremity of the Burmese-Chinese 
boundar'y and the eastern extremity 
of India-China boundary, 

Prl'mier U Nu, in his speech, added 
that sho~ld the agreed boundary bet-
ween Chma and India meet the Bur-
mese boundary not at the Diphu Bass, 
but at some other point, not only will 
the specific geographical location of 
that point have to be entered into the 
treaty but the map also will naturally 
have to be altered. The Burmese Gov-
errunent argued that because of the 
difference of views as rerards the 
exact location ot the tri-junction, the 
agreement whic:h had been reached on 
all other points could not remain un-
siped and the Burmese Government 
were obliged to accept the Chinese 
contention as far as the cartographic 
delineation was concerned. We appre-
ciate that the exaet location hu Dot 
been specifted but this vague mention 
and the fact that the treaty map abow-
ed the line u startin, from Dlphu 
Pau. ftve miles south of the water-
shed il likely to have prejudiclal 
eflect on '75 equare miles of Indian 
territory, 'nle Gcwemment of IncUa. 
therefore, in notes presented to the 
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Chine'>e and the Burme.;c Govern-
ments at the end of December, 1960, 
made cleal' once aga ;" . ;lC exact co-
ordina:es of the tri-junction "tating 
tha, the traditional boundary running 
along the Himalayan watershed p:lssl'd 
through the point Ill'ar Talu Pass and 
not tlip Diphu Pass which had been 
~hown ii' the western l·xt· em:ty in the 
maps attached to the treaty. TIlt' 
GovernmE'nt of India could not 1'1' og-
nisl' the erroneous dt'piC':ion of the 
tri-jlmction sincp it h<ls an adverse 
impl:caUon on the tl'rrilorial intpgrity 
of Inrli:l. 

Shri Tyael (Dehra Dun): Who has 
got physical po .sess:on of that arca? 
I want to know, arc w(' in physical 
POss('ssion of that area which has been 
shown in that map 0" We have left it 
as i; i;. I C'an wdJ understand attempts 
mad!.' by U}f, Ministl'r of External 
Affairs to safeguard that area. May I 
know if We are actually in physical 
possl'ssion of that area or not? 

Shri lawaharlal Sehru: It is rather 
difficult to anSWt'r that question, be-
calise the area is highly mountainous. 
Nobody is apparently sitting there. 
They mlly corne and go. It is not an 
an-a where anybody holds phy.'rical 
posse,sion. 

. Shri Tyagi: Seeing to the danger, 
ha\'e We taken precautions to see that 
w(' arC' not d€'J)rived of that area ulti-
mately? Have We takC'n any precau-
tions (0 safeguard that area? 

Shri lawabarlal Nebna: So far as 
We are conce;ned, we are in POl'5Se6-
sian. 

Sbri TyarI: That is all I want. 

Shrl lawabulal NeIu1I: If we send 
any orden, they are received there, 

Sliri Bnj B.aj SiIIcb CFirozabad): 
The country is entitled to know clearly 
wh~r the area which baa been 
shown there 18 in our posse.ion. 

Mr. Speaker: That iI what he said. 

Shri Jawaharlal Nehru: It is within 
Olll' administrative area. It is a~ much 
in OUr posses.ion as any other. As I 
po'nted out, possession does not taklt 
effect from day to day. It :;; ,;bvi .. a;ly 
in our posse ~ion. 

Shrl lIem Barua (Ga uha ti ) : In 
view of the fact that the map attach-
ed to the treaty ~hows a d:g in to the 
l' t('~ t of five ill '~ into the McMahon 
lim'. may I know whether the a' ~'11

tion of the Govl'rnment has been 
d'awn to the pith\' statement of U Nu, 
the Burmest, l~ i e Minister that 
befon' the signing of thC' treaty, it 
was asked of tht· Governm,'nl of 
India to clarify its position, but the 
Governm('nt oJ India. on th', issue, 
was silent. Why it is that the Gov-
ernment of India ('hos(' si}(,I1('e to be 
th· bl'ltl'J' part of wisdom und valour 
at that particular moment? 

Shri JawaharlaJ Nehru: 
know 10 what the hon. 
reft'l'J'ing. 

do not 
Member i. 

!'ttr. Speaker: He says that the 
Prim!:! Minister was asked about this 
and the Prime Ministl'r was silent. 

Sbrl lawabarlal Nehru: That is 
what I am sayin,. I do not under-
stand the ~tate ent becaUSe a 
number of communications have gone, 
1 had myself personally talked to 
U Nu about this question. How 
silE"nce comes into the picture, I do 
not know, and at what stage. 

8brl Rem Sanaa: May I know 
whether a protest was made by the 
Government of India after the treaty 
wa!'l signed? It is after that that 
U Nu carne with that pithy 3tatement, 
(Interruption) . 

Mr. Speaker: Order, order. 

Sbrl D. C. Sba.... (Gurda.pur): 
On a point of order, Sir, it b.u not 
been the custom wi th this House to 
permit Memben to uk supple-
mentary questiora on CaUm. 
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a!ttnt.ion statements. That hns not 
'been the practice. 

Mr. Speaker: Order, order. 

Shri Jawabarlal Nehru: am 
'sorry, I have just given the dates. 
'VIrc have been continuously drawing 
attt:ntion to thi; matt'l'. In August 
last, fCJUI' months before thc tn!aty 
wall ~i ncd  we drew the attenfon, 
Ilgain, of the Burmest, Governml'nt. 
Before tilE' tr, aty was signed, we 
discus~l d it with them and after, of 
-c:oursc, "Iso. 

12.50 brs. 

CORRECTION OF ANSWER TO 
SHORT NOTICE QUESTION NO. 11 

The Deputy Minister of Ext.ernal 
AtraJrs (Shrimati Laksbmi Menon): 
While dt!aling with the Shore Notkc 
'Question No. 11 rl'garding the visit of 
journalists tn Nagaland which was 
Iln,wel'cd in the Lok Sabha on the 
23rd December, 1960, the Prime 
Minister stated inteT alia that on one 
occasion on the 19th December, 1960. 
th!' hostile3 fired at Dr. lmkongliba 
Ao's house and he was slightly 
injured. This information was ase~l 
on u report received from the local 
authorities. On further verification by 
them. it has been ascertained that 
Dr. ImkongJiba Ao was not injured. 
His small daughter, however, received 
a s('ight bru\se when a bullet grazed 
her hand. . 

2. The last sentence in the rcply to 
part (e) of the Question should. 
ther('fore, be amended to J'ead a~ 

follows: 

~i l daughter received a slight 
bru'se from a bullet which grazed 
her band". 

12.52 brI. 

RAILWAY BUDGET-1961-62 

The MlDlster 01 RaDwaJS (Shri 
.J ... J1vaa Ram): Mr. Speaker, Sir. I 

rise to place before the House the 
(,,;timates of receipts and expenditure 
of the Indian Railways for the year 
1961-62. 

Accounts of 1959-611 

2. I shall first deal with the 
accolmts of last year (1959-60). The 
Gnj '.' Traffic R('('c'pts amounted to 
R", 422' 33 cmres-:J. very dose 
approximatioll to th~  Revised Estim'ate 
of Hs, 422.03 aores. The Ordinary 
Working E pen~es were Rs. 289.52 
('fOW,;, effecting a saving of Rs. 2.40 
C'rorp; from the Rev!sed E~ti ate of 
Its. 291: 92 cron~s. After taking into 
al'count contribution to the Depre-
ciation Reserve Fund, net Miscellan-
eous Expenditure and payment of 
Dividend to General Rpvenues. the 
surplus for cr2dit to the Development 
Fund came to Rs, 20.12 crores, as 
compared with the Revised Estimate 
figure of R,. 14.75 crorell. A more 
correct view to take of the surplus, 
however. would be that it was only 
about Ro;. 12 crores, as pay ~nts to 
the extent of about Rs. 8.5 crOrf'S 
p£'rtaining to 1959-60, in implementa-
tion of the Pay Commission's 
recommendations. are being made 
only in 1960-61. 

Revised Estimates for 1960-&1 

3. The improv£'d traffic trend under 
'Passengers', which was noticed 
towards the close of 1958-59 and 
throughout 1959-60, bas continued in 
the current year. The Revised Esti-
mate for Paasenger Earnings has now 
been placed at Rs. 130.117 crores, 
against Rs. 125.50 crores in the 
Budget. Increases of about Rs. 2 cror(.'S, 
crores are also anticipated under 
'other Coaching Earnings', based on 
current trends, and of Rs. 1.33 crores 
under 'Sundries'-tbe latter due 
largely to expansion of departmental 
catering. Iu re,ards 'Goods' addi-
tional eaming& of Rs. 41 cror;' over 
the earnings for 1959-60 bad been 
budget ted. But the present asseu-
ment is that, for various reasons 




